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GOVERNMENT OF TRIPURA

URBAN DEVELOPMENT DEPARTMENT
TRIPU-RA

, [The Tripura MuniciPal?
'5 ' (Delimitation ’of COnstituenc-iGS)



Published in the

EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Thursday, December 225 1994 A. D., Pausa l. l916S.E.

Ti-IE TRIPURA MUNICIPAL (DELIMITATION OF CONSTlTUENClES“,
RULES, 1994

NOTIFICATION

In exercise of the powers conferred by Section 274 of the Tripura
Municipal Act, 1994. the State Government hereby makes the following rules
to regulate the delimitation of Constituencies and all other matters relating
thereto under the said Act namely;

PART—l
CHAPTER—1

PRE LIMINARY

1. SHORT TITLE AND COMMENCEMENT :
(1) These Rules may by called The Tripura Municipal (Delimitatioa cf

Constituencies), Rules,1994 ;

(2) They shall come into force on and from the date of their publication
in the Official Gazette ;

2. DEFINITION : .

(1) In these Rules, unless there is anything repugnant to the subject or
context ;

(a) “Act” inans the Tripur‘a Municipal Act, 1994 (Tripura Act No. 8
' of 1994) : ' i

(b) “Section” means a Section ofthe Act.
(2) The expression used in these rules and not otherwisa defined shall

haVe the same meaning as are respectively assigned to them in the Act.
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CHAPTER—II

MUNICIPAL COUNCIL NAGAR PANCHAYATS
AND CONSTITUENCIES

3. {1) For the purpose of reserat: on for Scheduled Tribesand Selle.
duled Castes in a municipality, 1t =e25t two percent of the toral population
of the mun ciep 1 area. should beiongto :11: particular community and less than
two percent population should be ignored.

('2; For the purpose of e-.ectic: of municipality the District
'szra ehwing jurisdiction shali, azter previous publication, divide the

munlc1pal A121 nto wards The number of wards shall be the same as the
number oi seats to be fillied up by election as c'e ternrmined under Sub-Section
(1) of Section 12. He shall also indicate in _ the atl‘ notification the parti-
cular wards, if any, to be reserved for Scheduled es, Scheduled Castes and
Women in that municipality.

dr
Th

3) The areas to be included in each Ward sho 11d be a Geographi-
cally compact area as far as practicable and the Wards sch ll be assigned a
conseCutive serial number.

4. MANNER OF PUBLICATION BY ORDER UNDER RULE—3 '

(l) The draft of the Notification under rule-3 shall be publishe; in
the Ofiicial Gazette and in local news papers.

(2) The Notification shall mention the period ultra-'" wnich and the
authority to .:1i:'1 objections and suggesfions, it an}, arc to as sent.

_(3) Amer considering obzccticzs ands E gunner“, if a l}3the District
MagiStmrcue snail 1:111:13; publish the nozifinzian 1t ' ens: rive weeks before the
date at poll. '
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CH AFTER—III

MISCELLANEOUS

5. No alteration, addition, amendments shall be made after the last gaze
of filling of nomination in respeCt of any of the seats totlie Municipzl
Cowcilor/Nagar Panchayats.

6. No further delimitation of constituencies and determination of seats
for Municipal Council and the Nagar Panchayats, as the case may be, shall be
made before the next Municipal General Election process is initiated.

7. The State Gox'ernment may, at any time, call for the reCords
connected with the division of the area into constituencies or in respect of any
allocation ofseat or seats or each of such constituency made under rule-3, for
the purpose of satisfying itself of the correctness of any order passed or
proceedings taken in the said matter by the District Magistrate and pass such
orders thereon as may be deemed necessary.

8. REMOVAL OF DIFFICULTIES

If any. ditficulty arises in giving efiect to the provisions of t'iese
rules. the State Government, as occasion require, may. by order, do anything
which appears to it to be necessary for the purpose of removing the difliculty.

By order of the Governor,
AJEER VIDYA

Commissioner & Secretary to the
Government of Tripura.
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Published in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala. Saturday, September 30, 1995 A. D.. Asvina 8, 1917 S. E.

GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

AGARTALA

NO. P 15:j5)-L'DD 94. Dated, Agartala, the 30th September, 1995‘

NOTIFICATION

In exercire of the powers conferred by Section 274 of the Tripura
Municipal Act, 1994 the State Government hereby makes the following rules
to make amendment in the Tripura Municipal (Delimitation oFConstituencies‘;
Rules, 1994, namely :—

1. (i) These rules may be called the Tripura Municipal (Delimitation
of Constituencies) Amendment RulesE l995;

(ii) They shall come into force at once“

2. In Sub-rule (l) ofRule 2 of the Tripura Municipal (Delimitation of
Constituencies) Rules, 1994 (hereinafter referred to as a principal rules) after
clause (b) of the following clauses shall be added.

“(C)” Constituency “means the Ward ofa Municipality”.
3. For Sub-rule (2) of rule 3 the following shall be substituted, namely 2»

9(2) for the purpose of election of Municipality the District Magistrate
having jurisdiction shall, in form B, after previous publication in form A,
divide the Municipal Area in to wards. The number of wards shall be
the same as the number of seats to be “filled up by election in a Muni-
cipality as determined under sub-sectiOn (l) of Section 12. He shall
also indicate in forms A and B the Constituencies (wards). if any, to be
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reserved for Scheduled Tribes, Scheduled Castes and Women in the
Municipality.”

4. After rule 3 of the principal rules the following new rules shall be
inserted, namely :—

~‘3A procedure for determining seats by rotation for Scheduled
Castes, Scheduled Tribes and Women :—
(1) After determination of total number of seats and the number
of seats reserved for Scheduled Castes or the Scheduled Tribes and
Women under sub-section (1) of Section 12 of the Tripura Municipal
Act, 1994, for a Municipality, the District Magistrate shall. by an:
order in form B, after previous publication of the draft order in

form A.

(a) divide the area of the Municipality into number of constituen—
cies (wards) as determined under Section 12(1) of the Tripura
Municipal Act, 1994;

(b) determine the area to be included in the each constituency ;
(c) assign the consecutive serial number of such censtitueneies

of a Municipality following a sequence 3.
(d) declare the constituencies in a Municipality reserved for

Scheduled Castes and Scheduled Tribes ;
(e) declare the constituencies reserved for Women ina Munici-

pality ;
Previded that while determining the number of constituencies to be

reserved for women, the reservation of constituencies for women belonging to
Scheduled Castes and Scheduled Tribes Communities shall ' also be taken
into account.

(2) (i) While reserving the seats for Scheduled Caste and Scheduled
Tribe by rotation in aMunicipality the District Magistrate
shall Consider the percentage of Scheduled Caste and
Seheduled Tribe population, as the case may be, in the
constituencies of that MUnicipality and such population shall
be determined on the basis oflast preceding census of which
the relevantfigures have been published 2

Provided that when census figures are not available for any area of a
Municipality, the District Magistrate shall determine the number of Scheduled
Caste or the Scheduled Tribes of the total population of the constituency on
the basis of any other authenticated record maintained by any office or
organisation of any department of the State Government ora local authority
.°F _where no such record is available, on the basis ol“_ local enquiry, which
may include house to house enumeration earned by him' for the purpose as



aforesaid after consulting, where necessary, any portion of the census report,
relevant part of electoral roll of the Tripura Legislative Assembly or any
other authenticated record that may be of his assistance;

(ii) (a) After ascertaining the population of Scheduled Tribes in

(b)

(iii)

each Constituency of a Municipality the District Magistrate
shall prepare a Roster Register in which for one seat to be
teServed for Scheduled Tribes in a Municipality he will
indicate 3 (three) constituencies according to the population
of Scheduled Tribe for the purpose of rotation of Scheduled
Tribe reserved seats
Similarly, after ascertaining the population of Scheduled
Castes in each constituency of a Municipality the District
Magistrate shall prepare a Raster Register in which for
one seat to be reeed for Scheduled Castes in a Municipality
he will indicate 3(three) constituencies according to the
population of Scheduled Castes for the purpose of rotation
of Scheduled Caste reserved seat:

The constituencies available for reservation by rotation for
Scheduled Castes and Scheduled Tribes shall be arranged in
descending order according to the percentage of population
of Scheduled Caste or Scheduled Tribes, as the case may be,
and such constituencies shallbe indicated in the Roster Register
in two groups, first group for Scheduled Tribes and second
for Scheduled Caste.

(iv) For the first term of election among every three consecutive
terms, constituencies shall be reserved for the Schenuled Tribes

(V)

from thevfirst group and the constituencies shall be reSCIVed
for the Schedule castes fromthesecond group belonging in both
the cues from thelcwest serial number in order to reach the
number determined under sub-section (1) of Section 12;
of the Act:
for the second and the third term of election, the same

procedure shall be followed except that reservation shall be
made after excluding the constituencies reserved in earlier term,
or terms of election and in the Want of the shortfall of the
required number of constituencies, constituencies beginning
from the lowest serial number of either first group or second
group, as the case may be,shall be reserved notwithstanding
that such constituencies were reserved in any earlier term ;

(vi) When it is ascertained from the available reCords that the popula-
tion of Scheduled Castes .or the Scheduled Tribes, as the case



may be, is less than 2% of the total population in a constituency
of a Municipality such populatiOn of the Scheduled Castes or
the Scheduled Tribes may not be taken into accotnt for the
purpose of rotation of seats in the Municipality.

(3) The number of constituencies to be reServed for women shall be equal
to the number ol‘ seats determined under sub-section (1) of SectiOn 12 of :‘ne
Act. '

Provided that the declaration of the constituencies to be reserved :13:
WOmen shall be made separately showing that not less than US (one third) or”
the total seats reServed for Scheduled Castes and Scheduled Tribes in a Mun;-
cipality has been reserved for Scheduled Caste or Scheuled Tribe women
and not less than 1/3 of the remaining seats in a Municipality has been
teServed for women in the Notification under section 12(1) of the Aer.

(4) (i) For reserving the seats for women in a Municipality the consti-
tuencies except the constituencies reserved for‘Scheduled Castes
and Scheduled Tribes shall be arranged in ascending order of
seats numbers continuously. From these first seat shall be
made reserved for women and subsequently eVery third seat
shall be reserved for women for the first term of election among
eVery three conSecutive terms. subject to the condition that the
total number of seats to be reserved for women shall not exceed
the number of specified in order issued under sub-section (1) of
Seeders 12 of the Act.

(ii) For the purpOSe of reservatioa of not less than 1/3 (one third)
of the Scheduled Caste and Scheduled Tribe seats for Women.
the following procedure shall be adopted ina Municipality
when seats have been reserVed both for Scheduled Castes and
Scheduled Tribes. The constituencies available for reservation
by rotation shall be arranged in the following order :—

(a) When ina Municipality two seats are reserved for Scheduled
Tribe and Scheduled Caste in the ratio of 1:1, then in the first
election the seat shall be reserved for Scheduled Tribe Women,
for the second electiOn the Seat shallbe reserVed for Scheculed
Caste Women in the third election. the seat shall be reserved
for Scheduled Tribe Women and for the fourth' election, the
seat shall be reserved for Scheduled Caste Women and this
procedure will continue in subsequent elections.

(b) When in a Municipality 3(three) seats are reserved for Scheduled
Caste and Scheduled Tribes in the ratio of 2:1 resPectively, in
the first electiOn the seat shall be reserved for Scheduled Caste
semen, for the second election the seat shall be reserved for



Scheduled Tribe women and for the third election, the seat
shall be reserved. for Scheduled Caste women and thereafter
some principle shall apply for subsequent elections.- If the
ratio of reservation between Scheduled Caste and Scheduled
Tribes is 1:2 respectively then the point reServed for Scheduled
Castes as indicated above shall be reserVed for Scheduled Tribe
and points reserved for Scheduled Castes as indicated above
shall be reserved for Scheduled Tribes. This procedure shall
Continue in subsequent election also.

(0) When in a Municipality 2(two) seats are reserVed and both the
seats are reserVed for Scheduled Castes or-Scheduled Tribe,
as the case may be then the seat having largest p0pulati0n
of Scheduled Castes or as the case may be, Scheduled Tribes.
shall be reserved for Scheduled Caste or’ Scheduled Tribe
Women, I

(ii) Notwithstanding anything contained in this rules if the number
of seat determined under Sub-section _(l) of Section 12 of the Act
for Schedule Tribes and Schedule Ca'st'e's is one only, that seat
shall be reserved for Schedule Tribe oi- Schedule Casre Women
as the case may be for the first term of election and there shall be
no reservation for the second and third term cf election.

‘ (iii) The reservation oi‘ seats for women for the second and third
term of election shall be made after excluding the seats

reserved on earlier term ’or terms fer the General category women
. Schedule tribe women and. for Scheduled Caste Women.

Provided that there shall be 'no hair for reservatiOn of same
seats tor the women for the second and third term'k

(5) The District Magistrate shall byan order in writing record before
publication of the draft order in form A the procedure adopted the
records and documents relied upon and the findings. made for the

V purpo se of declaraiiOn of the constituencies reserVed for the
Scheduled Castes or the Scheduled Tribes”

5 For rule 4ofthe principalrules the following shallbe substituted,
namely '—

“4(1) Manner of publication of the order under 3 and 3A.—
The draft order in Form A and final order in Form B shall be
published by the District Magistrate on such date as may be fixed by
the State Government but not later than 7 (seven) weeks before the
date of poll by pOSting the same— .

(a) in the Ohice of the Municipality to which the order relates ; '



(b) in the Oflice of the District Magistrates, Sub-Divisional Otficers
and 211113 parishads of the area Concerned ;

(c) In the Tripura Gazette and at least in one local newspaper.

(d) in such other conspicuous places within the Municipal area as
the District Magistrate may deem fit.

(2) Any person affected by such order may Submit ‘anyobjection or
Suggestion in writting stating the reasons thereof so as to reach in the crime or"
the District Magistrate within 7 (seven) days from the date of such publication
or within such extended period as may be decided by the District Magistrate.

Provided that the perSons affected by such order may submit obj ee-
tions or suggestions to the Sub-Divisional ofiicers within their jurisdiction the
Municipality is situated and such Sub-Divisional Officers shall forward the
same to the District Magistrate & Collector for disposal of the objections.

(3) The District Magistrate shall consider objections or suggestions, if
any, receiVed’by him within the stipulated period and may make suitable
alteration and amendment in the draft notification.

- (4) The District Magistrate shall publish the order in Form B with
alteration and amendment, if any, on such date or. dates as may be fixed by-
the State t-GOVernment but in any came not later that 5_ (fiVe) Weeks before the-

._ date of poll by posting the same in the places where the draft orders were
published under Sub-rule (1) and after publication the order shall come into
'force

Provided. that the. order shall be deemed to have been'duly published it“
there has been Substantial compliance with the provisions of this rules and
any omission to post the order in one or more places. shall not invalidate the
order.

(.5) Aft" W10 8 0f the principal rules the following Form A Form B
shall be added namely --—— .

By order of the Governor.
Lalyohliana

Secretary to the
Government of Tripura.



FORM A
(See rule 3, 3A and 4)

ORDER

NO. ‘ ' ‘ , Date

In exercise of the power conferred by rule3 and 3A of the Tripura
Municipal (Delimitation of constituencies) Rules,94 read with Section 12
Tripura Municipai Act91994 the undersigned hereby; publish the draft of
this order deviding and determining the ,Municipal Council, Agartala/—-—-—-
Nagar Panchayat into wards in accordance with the provisions of the aforesaid
Act and the said rules indicating in the Schedule below the name of the
Municipality in column (1) number of members to be elected to the Munici-
pality in column (2) number ofthe constituency in column. (3) the extent
of constituency in column (4) constitueney or constituencies reserved for SCs
and STs in column (5) and constituency or constituencies reserved for women
in column ( 6) for the infOrmation of persons likely to be afi‘ected thereby.

It is notified for infermation of all persons in- accordance with rule 4 of
. theaforesaid rules that any person or institution or any other interested

party may submit their objections or suggestions against the draft order by
addressing to the undersigned at

01'

through the SDO of the Sub-Division in which the Municipal Council/ ‘
Nagar Panchayat is situated within 7 (seven) days from the publication
of this notification. - -

The draft will. be taken up for consideration after expiry of 7 (seven) '
days» from this day and any objection or suggestion with reSpect- thereto
.vhich may be received by the undersigned before that date shall be duly
considered. ,~ »
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FORM B

(See rule 3, 3A and 4)

NO. Date

ORDER

WHEREAS in pursuance of sub-rule 3 and rule. 3A of the Tripura Muni-
cipal (Delimitation oflConszitue-nciesi Rules, 1994 read with Section i2 of the
TripuraMunicipaiAer 1994, :n undersigned as prescribed authority had
published the draft Deiisnitfiion of Constituencies (Wards) indicating the seats
reserved for Scheduied C2512, Schedule Tribe 8!. Women for Election to the
Municipal Council,- .$.;nrtala, -——————— ———-- Nagar Panchayat Vide
Not—o——————-——- dated——-————-——-—- and in accordance with the
provisio, s circle 4 ot‘t‘ne aforesaid Rules invited objectionsfsuggestiong if
any, in respect oft; c said draft Delimitation and determination of reserved
seats so published from any person or Institution or any other interested
party;

AND

WHEREAS the said draft Delimitation of Constituencies (Wards) inclu-
ding reServation ofseets for Schedule Caste, Scheduied Tribe 6’: Women of
Municipal Councd, Agar-talc! -—————-——-—— Nagat Panchayat was published
in the Tripurn Gazette on ————-———-—-—--— ;

AND

WHEREAS all the objectionsisnggestions received in relation to the said
draft within the stipulated period fioni —~-——-—-———-— to _______
were considered by the undersigned for finalisation of the Delimitation of the
Constituencies (WardSi and reservation of seats for Scheduled Caste. Scheduled
Tribe 8! Women.

NOW, therefore; in exercise of the powers conferred by rule 3 and 3A of
the Tripura Municipal (Deiimitation of Constituencies) Rules, 1994 read with
Section 12 of the Tripura Municipal Act, 1994, i hereby divide and deter.
mine the Municipal Councii. Agartala/-————-———Nagar Pancha‘yat into wards
in accordance with the provisions of the aforesaid Act and the said rules indi-
cating in the Schedule below the name of the Municipality in column (2) num.
ber of constituency in column (3) the extent of c0nstituency in column (4)
c0nstitueney or constituencies reserved for SCs and 81‘s in column (5) and
constituency or constituencies reserved for Women in column (6) of the said
Schedule.
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; GOVERNMENT OF TRIPURA

URBAN DEVELOPMENT DEPARTMENT
‘ AGARATALA -

The Tripura Municipal
; (Delimitation 0f Constituencies)
i 2”Id Amendment Rules,2000.
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TRIPURA GAZETTE

Published by Authorit}
EXTRAORDINARY lSSL'E

Agartaia. ."-.-lo'tc:j\. 53vctoner l6. Elli)”{5‘27 D. Asx ina 25. 1923 S. E.

Part - l Orders and Notificataczts a}. the Government ofi'l‘ripura. the High Count. Govt. Treasury etc.
o- ~'ER.\.\’ EXT OF TRIl’URA

..T\' 3E\ ELOPMENT DEPARTMENT

NO.l4(ll)-UDD'2C3‘3“ . Dated. Agartala. l lth October.ZPOO

NOTIFICATION

2'4 ct'the Tripura Municipal Act. WG-1. the State
..g R‘.iles.:1te.’:o amend the Tripura Municipal (Delimitation of

LA) J.

.1

.'\'

»_;-

. ules mes be called the :z‘ipura '\ ‘.Li iici ai (Delimitation ot‘Constituenciesi I

[J In the Tripura Municipal (Delimitation of C:
the Principal Rules) ; in sub-rule(l)of Ru le-1
shall inserted. namely:

.5: i uen :ies))Rules. 199-1 (herein after referred as
A. after .:.e existing prm iso the following proviso

“ Provided further that when total number ofseazs or number ofseats reserved ma Municipalitx
under sub section (1)0fSeetion 12 remain unaltered and the District Magisrrate considers that Cl rcum-
srances calling for fresh delimitation ofthe constituencies do not exist he may instead of issuing any order
in Form A or B issue a draft order in Form C and final order in Form D reflecting only the reservatior
posnion for ST. SC and Women”.
4‘3. In the Principal Rules after the proviso to sub rule(2 ‘ (i) of Rule 3A the follo“ mg proviso shall

be inserted. namely .-

Provided further that when census figures for any area ot‘a municipality is not available then.
notwithstanding anything contained in the first proviso relating to other methods ofdetermining ponu ia-
tion. the State Government may direct the District Magistrate to determine the reservation of seats as
aforesaid. on the basis ofthe population figures relied on in the proceding general election ot that munici-
Dality”

4. in the Principal Rules, in Rule 4-,

(i) in sub-rule (1) after the words “Form A" the words “ or Form C" and after the words
“Form B”the words "or Form D” shall be inserted.

(ii) in sub-rule (4) after the words “ Form B" the words “or Form D“ shall inserted :

5. In the Principal Rules after Form B mo new Forms C and D as annexed \\ 1th these Rules shall
be added.

By order ot‘the Governor.
( D. Chakraborti ‘}
Commissioner-cum-Secretary
Urban Development Department.
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r2 "l‘ripura Gazette, Extraordinary issue October 16, sou-a at. :3.

FORM C
l Se ‘ 2nd proviso oi‘ rule 3At’ l} ‘5

ORDER

NO. Date

WHEREAS, in the general election of the municipality mentioned herein beiow to be
held in ................ the total number of seats and the seats reserved under sub-section (1) of
Section 12 have not been altered by the State Government ;

AND

WHERAS, circumstances do not appear to me to exist for fresh delimitation of the
constituencies of such municipalities:

Now, therefore in exercise of the powers conferred by the second proviso to sub-rule (1}
of Rule 3A of the Tripura Municipal (Delimitation of Constituencies) Rules, 1994 this draft
order indicating in the schedule below the name ofthe municipalities in column l, the number
of members to the elected to the municipalities in column 2, the number assigned to the
constituencies in column 3. the constituencies reserved for SC and STS in column 4 and the
constituencies reserved for women in column 5 is hereby published for information of the
persons likely to be affected thereby.

Any person-at'fected thereby and interested therein may submit objection or
suggestions against‘ the draft order by addressing the undersigned at

......................... or through the SDO or" the Sub Division in which the
municipality is situated within 7 days from the date of publication of this order.

The draft order will be taken up for consideration alter expiry oi" the above period and
any objection and suggestion with respect thereto received by the undersigned before the date
shail be duly considered.



Tripura Gazette. Extraordinary Issue Ocrober 16. 2000 A. D.

THE SCHEDULE FORM “C"

Name of Number ofl Number l Constituency lConstituency reserved for;
\=lunicipality. Members to be of '; reserved for SC 8; Women.

elected to l constitu '; ST. ‘
5 Municipality. ; enC}: V

l 2 i 3‘ 4 5
l l SC ST a SC ST General

{4(a) 403) 5(a) 5CD) 5(C)

Signature.
District Magistrate & Collector.
..........................District.

/



1‘» 'i‘ripuru Gazette. iixtruortlimn'y issue {)etoher it». I‘UUU A. l.)

FURM ~ l)

[See 2”d proviso to rule 3A( 1 )1

ORDER

NO. Date

Wl lllaost tn exercise ol’ the power: eont'erred by the.seeond proviso to sub-rule t of
Rule 3A 01‘ the 'l'ripuru Municipal (Delimitation oi'i‘onstitueneies) Rules. WM, 21 drul‘t order 21‘.
Form C was notilied in respect ot' the municipalities contained therein inviting objection =1):
suggestion within 11 period ol'7 days from the tittte or“ puhliezttion ol'the order ;

~\\L:

Wl-lEREAS. objeetions/suggestions reeeix’ecl within the aforesaid period have been duly
considered :

Now therefore in exercise oi'the powers conferred by the 2“”. proviso to sub-rule (1) of
Rule 3A ofthe ul'oresztitl rules I hereby publish the order in final form D indicating seats which
shall be reserved For SC. ST and Women in this general election.
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~EHE SCHEDULE FORM "‘

: Name of: Number or} Number Constituency l Constituency reserved :7 —
' i‘vlunicipalit)‘. 3 Members to be i of reserved for SC & l Women.

. elected to l eonstitu ST r
I Municipality. ; ency. ‘L
g l ; 2 ' 3 4 E S

' SC ST l SC ST General
; , 4(a) 4g» l 5(a) 5m 5(a)

Signature
District Magistrate & Collector.
.......................... District.

Printed by the Manager. Tripura Govemment Press, Agartala.



GO‘.’ERN?£‘:E;"JT OF TRIPURA
URBAN DEVELOPMEHT DEPARTMENT

THE TRIPURA MUNICIPAL (DELIMITAT50N OF CONSTITUENCES')
l(~3RD AMENDMENT) RULES, 2010.



Algerian. Tiursdav, fizugusl :05, 2070 A. D., Sravzma 14, 1932 S. E.

GO‘JERNFJENT OF TRlPUF-ZA
URSAP- DEVELOPl‘a‘iENT DE?ART?¢‘:ENT

NO.F.14{1i-UDD/DUDI’ZC‘lC-‘281'5-2‘3x-5 fiatodt Agarlalé‘i, the £5” Aug. 2010.

f‘QTlFlCATiC-H

in exercise of the sewers conferred by Section 274 of {he Tripura
Municpal ct. 1994, the State Government hereby makes the following Rules,
further to amend the Tripura Municipal (Delimitation of the Constituencies) Rules,
1994‘ namely ;-

1. (1) ’These Rules may be called the Tripure Municipal (Delimitation ofConstituencies) (3“1 Amendment) Rules, 2010.
(2) They shall come into force at once.

2 Sub-rule" (3) of Rule 3A of the Principal Rule shall be substituted with the
following : '

(3) The number of Constituencies to be reserved for women shall belequal
to the number of seats reserved for women under sub-section('l) of section 12 of
the Act 1

Provided that the declaration of the constituencies to be reserved for
women shall be made separately showing that fifty percent of the total seats
reserved for Scheduled Castes and Scheduled Tribes in a Municipality has been
reserved for Scheduled Castes or Scheduled Tribes women and fifty percent of
the remaining seats in a Municipality shall be reserved for women as may be
determined under section 12(1) of the Act ;

Provided further that such reservation for women may be less than fifty
percent if the particular Municipal Council or Nagar Panchayat is constituted with
members in odd numbers.

{3. Sub-rule (4) of Rule 3A of "the Principal Rule she‘ll be substituted with the
following ‘

(4)0) For reserving the seats for women in a Municipality the
constituencies except the constituencies reserved for Scheduled Castes and
Scheduled Tribes, shall be arranged in ascending order of seats number
continuously. From these, fifty percent of seats shall be reserved for women. if



the particular Municipal Council or Nagar Panchayat is constituted with men-liters

in odd numbers it may be less than fifty percent. Such reservation of seats for

women shall rotate in every subsequent election.
(ii) For the purpose of reservation of fifty percent of Scheduled Castes end
Scheduled Tribes seats for women in a Municipality the following procedure shall
be adopted :

(a)' When in a Municipality one seat is reserved for Scheduled Tribes and one
seat for Scheduled Castes, in that case the reservation of seat for women
shall be made alternatively. in one election the seat meant for Scheduled
Castes shall be reserved for women and in the next election the seat so
reserved for women shall remain open and the seat reserved for Scheduled 5
Tribes will be reserved for women and this procedure will continue in
subsequent elections. i

(b) When in a Municipality only one seat is reserved either for Scheduled Castes g -
orrfor Scheduled Tribes in that case the seat shall be reserved for women in i
every alternative election. '

(c) Reservation of seats for women in respect of the seats reserved for
Scheduled Castes’or Scheduled Tribes shall also rotate in the consecutive
election.

B order of the G v nor. Alf-g:i
”7

‘Smti. S. Deb Barma )
Deputy Secretaryto the
Government of Tripura. l '

J_
TA

IQ

.r-



GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

THE TRIPURA MUNICIPAL (DELIMITATION or: CONSTITUENCIES)
(4TH AMENDMENT) RULES, 2015



GOVERIIIEMENT OF TRIPURA
URBAN DEVELOPOMEIIIT DEPARTMENT

I

t-IO.F.14(1I‘I-UDDIDUD/DELI2015/ ”3,9,; (1,93 Dated, Agartala, The Juiyee: :I,

p.)
(A

)
(’
I

NOTIFICATION

In exercise of the powers conferred by Section 274 of the Tripura lIIunICIpaI Act, 1994, the State
rnment hereby makes the following Rules further to amend the Tripura Municipal (Delimitation o the

encies) Rules 1994, namely
(1) These Rules may be called the Tripura Municipal (Delimitation oi Constituenciesitciti
Amendment) Rules, 2015.
4 They shali come into force at once.

In Chapter II of the Tripura Municipal (Delimitation oi Constituencies) Rules, 1994 ( herein after
referred to as Principal Rules) , below Chapter it, the words "MUNICIPAL COUNCILS! NAGAR
PANCHAYATS AND CONSTITUENCIES" shall be substituted by the words “ MUNICIPALITIES
AND CONSTITUENCIES“.
In Second Proviso to Sub-rule (3) and Sub-rule 4(1) of Rule 3 (A) of the Principai Ruies as
substituted by The Tripura Municipal(Delimitation oi Constituencies) ( 3rd Amendment) Rules.
2010, the words “Municipal Council or Nagar Panchayats“ shall be substituted by the word,
“Municipality".
In the Proviso to Rule 4(2), under Chapter - ll of the Principal Rules, as substituted by the Tripura
Municipal (Delimitation oi Constituencies) Amendment Rules. 1995, the words “ Sub-Divisional
Officers" wherever appearing, shall be substituted by the words, “ Sub-Divisional Magistratefi"

4

in Rule 5, under Chapter Iii of the Principal Rules, the words “the Municipal Councilor/ Nagar
Panchayats" shall be substituted by the words “any Municipairty".

In Rule 6, under Chapter ill ofthe Principal Rules, the words “Muntcipal Council and the Nagar
Panchayats" shall be substituted by the words "any MunIcioality“ and thereafter the words,“as the
case may be" shalt be deleted.

In ORDER Form - A, of The Tripura Municipal (Delimitation oi Constituencies) Rules, 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
fourth line or thereafter the words “Municipal Council, Agartala/__Nagar Panchayat” wherever
appearing shall be substituted by the words, “ Agartala Municipal Corporation Agartala
I" Municipality” and at the seventeenth line the word “SDO” shall be replaced by
the word “SDM” and the words “Municipal Council I Nagar Panchayats" shall be replaced by
“Municipality“.

In ORDER Form - B. of The Tripura Municipal (Delimitation of Constituencies) Rules, 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
sixth, thirteenth and twenty-third line the words “ Municipal Council, Agartala/ -----------------Nagar



w
p

”)

go

ll

4.Panchayats wherever appearing shall be substituted by. "Agertala MUI. Itpc elCorporation.
Agartala l __.___ Municipality" and In the twenty—fifth line otthe ORDER after ‘he

”I‘;word“ I/U'llf‘l'Dalty and before the words , “in column (2)" the words “in co: U'I't". a
members to be elected to the lvtunICIpel‘Ity snail be Imnsetted

{Nun‘_l"er {3f

In ORDER Form — C. of The Theme Monte lpal (Delimitation of ConstitueneiesiRules. 19% as
Inserted by the Tripura thun (DemItetIon of Constituencies) 2nd Amendment RIIIe32 30 91
the sixteenth line, the word “SDO shall be replaced by the word “SUM" .

By order oe Gove
321W ,

IL I ’
(Smt.W}
Deputy Secretary to the
Government of Tripura.
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PART-4» Orders and Notifications by the Government of Tripurat
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GOVERNEMENT OF TRIPURA
URBAN DEVELOPOMENT DEPARTMENT

NO.F.14 (1 )-UDDIDUD!DEU20151 3st; gLfig’hw Dated/Agartala. ThelSWJ—Eiyzms
NOTiFlCATiON

in exercise of the powers conierred by Section 274 ot the Tripdra t.‘.unieipal Act. 1994, he State
Government hereby makes the following Rules, further to amend the Tnoura Municipal (Delimitation o‘ :25
Constituencies) Rules. 1994. namely :-
1. (1) These Rules may be called the Tripura Municipal (Delimitation of Constituencies)?"

Amendment) Rules, 2015.
(2) They shall come into force at once.

2. in Chapter ll of the Tripura Municipal (Delimitation of Constituencies) Rules. 1994 ( herein after
referred to as Principal Rules) . below Chapter ii. the words “MUNICIPAL COUNClLS/ NAGAR
PANCHAYATS AND CONSTlTUENClES” shall be substituted by the words " MUNICIPALlTlE-S
AND CONSTlTUENClES".

3. in Second Proviso to Sub~rule (3} and Sub-rule at!) of Rule 3 (A) of the Principal Rules as
substituted by The Tripura Municipal(Delimitaticn of Constituencies) ( 3"1 Amendment) Rules
2010. thewords ”Municipal Council or Nagar Panchayats' shall be substituted by the word.
“Municipality“,
in the Proviso to Rule 4(2), under Chapter - it of the Principal Rules. as substituted by the Tripura
Municipal (Delimitation of Constituencies) Amendment Rules. 1995. the words “ Sub-Divisional
Officers" wherever appearing, shall be substituted by the words. ‘ Sub—Divisional Magistrates"

5. in Rule 5. under Chapter ill of the Principal Rules. the words “the Municipal Councilori Naga:
Panchayats“ shall be substituted by the words “any Municipality‘.

6. in Rule 6. under Chapter ill ott’ne Principal Rules. the words “Municipal Council and the Mega
Panchayats' shall be substituted by the words “any Municipality" and thereafter the words. ”as the
case may be" shall be deleted.

7. in ORDER Form - A, of The Tripura Municipal (Delimitation of Constituencies) Rules. 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules. 1995 at
fourth line or thereafter the words ~Municipal Council. Agartala/ Nagar Panchayat' wherever
appearing sha‘i be substituted by the words. “ Agartaia Municipal Corporation. Agartaia
/ Municipality‘ and at the seventeenth line. the word 'SDO" shall be replaced by
the word ‘SDh‘.’ and the words "Municipal Council / Nagar Panchayats" shall be replaced by
“Municipality“.

8. in ORDER Form - B. of The Tripura Municipal (Delimitation oi Constituencies) Rules. 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
sixth, thirteenth and twenty-third line the words ' Municipal Council, Agartala/ ~o---—---—--Nagar



(f‘
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Panchayats “ wherever appearing shail be substituted by: “ gartala Municipal Corporate:
Agartala / Municipality” and in the twenty- in line of the ORDER, after the
word “Municipality” and before the words , “in coiumn (2)’, the words , ‘in column (1) number oi
members to be elected to the Municipality" shall be inserted.

in ORDER Form - C, of The Tripura Municipal (Delimitation of, Constituencies) Rules) 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) .2“3 Amendment Rules,2000. at
the sixteenth line) the word “800” shall be replaced by the word “SDM”.

By order 0 t 9 Governor.
W

1 1 3’
o i .

(Smt.m
Deputy Secretary to the
Government of Tripura.

Printed at the Tripura Gor7ernment Press, Agartala.



GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

THE TRIPURA MUNICIPAL (DELIMITATION OF CONSTITUENCIES)
(5TH AMENDMENT) RULES, 2015



(All‘t'lll‘t\"i‘vllfiVl ()l 'l Rll’l'Rfi.
l'RBATV Dl'fVlz-LOPNlETVl Ill l'.-Xl\"l'.\ll'_\'l

No.r.14m—1‘nnnt'nDEL:uis w’?- W: nun-ti.tum-mimthe R’fiAugcms,

the State Govenunent 15:57:; fix} 5 1:: f: il:‘:~:‘.:‘.; "

.VOTIFICA T10.'\

ln exercise of :22: 7, -.:-: 37:37:; 1'; $:;:;c-:1 _ —' c5221; l"1f"_l2‘Ll Municipal Act. 1994.
l . 3.1: _:‘;e:' ii‘i':'?‘i£l the 'lripura Municipa‘.

Delimitation ofthe Consituezz; :"5 ‘934.

1. Short title and commenceztzent:
l These rules :2, ':-: called the “Tt‘ipura N‘lulllitlpal (Delimitation of

Constituencies) t5” A:Zf2‘.if‘.‘.fi‘_’_ Rules. 2015”;
i2 . They shall core 17:: 53:5 a: once.

2 Amendment of Schedule under Form-“A”:
1:: Column Note cf Ti—IE SCHEDULE under Form—“A“ of the l ripura Municipal

I 'Iiztii:;=.tio:iofthe Cr::‘.s:::';e::::est Rules, 1994 (hereinafter referred to as the ”Principal
73:: word "Genet-af‘ 3::1 e etc), shall be substituted with the word “Un-Resm-ved(L-’R)”i

Amendment of Schedule under Form-“B”:
In C oiuznn No.6 of THE SCHEDULE under Form~"B" of the Principal Rules. the word

"General" above 6(c). shall be substituted with the word "I'll-Resen‘eWUR)".
4. Amendment of Schedule under Form-“C": .

ln Column No.5 of THE SCHEDULE under Perm-"C" of the Principal Rules. the word
“General" above 5(c), shall be substituted with the word "L‘n-Reserved(L-’R)".
5. Amendment of Schedule under Form-"C":

In Column No.5 of THE SCHEDULE uttier Fania-"D" of the Principal Rules, the word
“Generaf‘ above 5(c). shall be substituted 21:15: the word "l‘n-Reserved(UR)".

To

By order of the Governor.

Mr
( Smt. Purnifia gas)

Deputy Secretary to the
Government of Tripura



(.§('}\'IZRNME_\'T 0}“ 'I'RH’HM
[CI-{BAN DEVELOPMENT Dl-J’AR'} \H '\ {

NO-FJ‘HI)-UDD/DI..TD/DEL/2015/ D791? fig}, Dated, Agartala. 111.. ifi{\ug.2015.
CORRIGEND l.‘ JIM

Please read the Para No.5 as “ Amendment of Schedule under For-m — "D”
“Amendment of Schedule under Form — “C" as mentioned in the Notifiealiox N333;
UDD/DUD/DEL/2015/4117-40 dated 07.08.20] 5.

/23w?
(Smt. Purnima Das)

Deputy Secretary to the
Government of Tripura


